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PER MAHAVIR PRASAD,  JUDICIAL MEMBER 

 

1. This appeal filed by the Assessee  is directed against the order of the Ld. 

CIT(A), Gandhinagar, Ahmedabad dated 13.11.2017 pertaining to A.Y. 2013-

14 and assessee has taken solitary following ground: 
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1 . Both the Ld. AO Ld. as well the CIT(A) has erred in making addition made by 

the AO of Rs. 9,45, 273/-of the Act, 1961 and the Ld. CIT(A) has also erred in 

confirming the same even though it was brought to notice that the cash was 

directly deposited by the customers into bank from the outside city and Gujarat 

state towards sales made by them. The appellant firm accounts such direct cash 

deposit in to the bank by the crediting the customer's account in its books of 

account. 

2.  The appellant craves leave to add, alter or delete any ground either before or 

in the course of hearing of the appeal. 

 

2. The Facts of the case are that the appellant is a registered firm and earning 

income from manufacturing of PVC pipes and has filed the return of income 

on 29.09.2013 for Rs. NIL. The A.O. passed the assessment order u/s. 143(3) 

of the Act on 28.03.2016 making the addition of Rs. 9,45,273/- towards cash 

deposited in the bank directly by the Customers on the ground that the cash 

deposited has not been routed through cash book.  

 

3. Thereafter assessee filed first statutory appeal before the ld. CIT(A) and 

furnished copies of the ledger accounts of various parties who had deposited 

the said cash amounts directly in to appellant’s firm bank account but the ld. 

CIT(A) has not appreciated the fact and submission made by the appellant 

before him and she confirmed action of ld. A.O.  

 

4. Now assessee has come before us by way of filing second statutory appeal.  

 

5. We have gone through the relevant and impugned order and heard both the 

parties. As we can see that cash amounting to Rs. 9,45,273/- was directed 

deposited by the Customer in to bank account of the assessee from the outside 
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city and Gujarat State towards sales made by them. In the current year assessee 

has total turnover/gross receipts are of Rs. 64746506/- and gross profit is of 

Rs. 14639014/-. The assessee is in the business of manufacturing as compare to 

its gross receipts an amount of cash deposit of Rs. 945273/- and same is small 

amount and in business such cash deposits are reckoned to be normal incident. 

The assessee firm accordingly credited the customers account in cash by 

depositing the bank account and credit customers account. Thus, we give 

benefit of doubts to the assessee. The appeal of the assessee is allowed.  

 

6. In the result, appeal filed by the Assessee is allowed.   

 

Order pronounced in Open Court on         21 - 11- 2019 

  

 Sd/- Sd/- 
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